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(c) Detailed survey will be considered
when additional vessels, which have been
sanctioned, are made available to the deep
sea fishing station.

FINANCIAL ASSISTANCE FOR COLD STORAGES

3075. SHRI K. P. SINGH DEO: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state.

(2) whether Government have sanctioned
any loan to Orissa for the construction of
cold storage facilities for seed potatoes
during the current year; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) A sum of Rs. 16-00 lakhs has been
sanctioned to the State Government during
1967-68 for the establishement of cold sto-
rages for seed potatoes.
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CoMMUNICATION SYSTEM IN THE KUTCH
BORDER AREA

3077. SHRI VIRENDRAKUMAR SHAH
Will the Minister of COMMUNCATIONS
be pleased to state:

(8) whether the Prime Minister recently
paid a visit to the border area in Kutch
and observed the vital necessity of impro-
ving the communication system in the area;

(b) if so, the proposals or schemes sub-
ntitted by the Gujarat Government for
improving the communications in that
region; and

(c) the amount that has been carmarked
or granted by the Central Government for
this purpose?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K.GUJRAL) : (z) The Prime
Minister visited the border erea of Kutch
on 29th September, 1967, but did not make
any]comments on the Communication
system in the area.

(®) No proposals or schemes have been
received from the Gujarat Government
for improving the communicaticns in the
border areas of Gujarat.

(c) Does not arise.

AMENDMENT OF LABOUR Laws
3078. SHRI M. SUDARSANAM: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government have received
any proposals frcm any of the State Govern-
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ments suggesting amendment of the im-
portant labour laws; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND*
REHABILITATION (SHRI HATHI): (a)
and (b). A statement showing the pro-
posals received during 1967 from the State
Governments suggesting amendments to-
important labour laws and the proposals:
for undertaking fresh legislation is placed
on the Table of the House. [Placed in-
Library. See No. LT-187/67).

APPRENTICES AcT, 1961

3079. SHRI P. R. THAKUR: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply
given to the Unstarred Question No. 7667
on the 2nd August, 1967 and state:

(a) whether Government propose to
amend the Apprentices Act 1961 for making
specific provisions for reservation of training
places for Scheduled Castes and Seheduled
Tribes candidates;

(b) if not, the reasons therefor;

(c) whether the Government ever attemp-
ted to utilise the provisions of sections 8(5)
and (6) of the aforesaid Act for the purpose
of training the Scheduled Castes and Tribes
candidates in “public interest”; and

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (3)
No such proposal in under consideration of
Government  under any apprenticeship
scheme,

_ (b) The employers recruit and train ap-
prentices for whom they pay stipend. The
Apprentices Act, 1961, regulates and con-
trols training of apprentices and lays down
qualifications regarding admission, health,
standards of training etc. At the time of
enacting this legislation, the question of
fixing some secats for schedueld Caste/
Scheduled Tribe candidates was not
contemplated.

(c) No.

(d) Por training in excess of the pres-
cribed ratio, Government will have to
provide for additional facilities and addi-





